185 Re. Notice of
Administration has reported that they
have not received any such complaint.
According to them, the Fair Price Shop
holders are allowed to register wupto
6000 cereal units but relaxation has been
granted to the Fair Price Shops func-
tioning in Rashtrapati Bhavan and it
can register over and above this limit.
There is no limit fixed for Kerosene
Oil licencees, H. V. Oil licencees and
Coal Licencees, Any dealer can register
any number of cards with him. The
Delhi Administration has also stated that

there is no proposal with them to open.

any new Fair price shop in Rashtrapati
Bhavan, So far as opening of a branch
of Super Bazar is concerned the Co-
operative Store Ltd.,, (Super Bazar)
New Delhi, do not have any pro-
posal to open a branch in the North
Avenue. However, a branch of the
Super Bazar is functioning close by in
Willingdon Hospital premises.

+Government Jobs for Physically Handi-
capepd Persons

1726. SHRI SALIL KUMAR GAN-
GULI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL.
TURE be pleased to state:

(a) whether it is a fact that the ques-
tion of reservation of seats in Govt. jobs
for the physically handicapped persons
* has been under Government’s conside-
ration for the last so many years;

(b) if so, what are the reasons there-
for; and

(c) by when Government propose to
take a decision to introduce the Bill
for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (c) Govern-
ment is currently exploring the scope and
feasibility for making reservation of
posts for the physically handicapped per-
sons in consultation with the various
authorities.

[ 18 DEC. 1974]
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tSugar Unit for Export

1801. SHRI DEORAO PATEL:
SHRI S. W. DHABE:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state :

(@) whether a proposal has been made
by the Maharashtra Government to the
Central Government for setting up hun-
dred per cent export-oriented sugar plant
in that State; and

(b) if so, what decision Government
have taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE) : (a) No such proposal has
been received in the Ministry of Agricul-
ture & Irrigation.

(b) Does not arise.

12 Noon

REFERENCE TO NOTICE OF
PRIVILEGE MOTION

st T (3Far) ¢ @rgE 4w
AET 1 F HIG FT AT Gr=AT TR
v, Tl wRlEm, ©F AraEqw fagg
HT I ATT F 412 0% 13 TqrdraE
1 7 A uF fafads Trow w1 Afex far
g7 f9@ ¥ gvarg ¥ FA T ATF T9q<
¥ gazfasd 5 e v RY I Fr zarag
TR R R E A & F 4T war g
e arg 997 g9 daw 9T gafamre &%
¥q1 % gn & arqr 2 f& =9 Rk q @
gn AT &7 qe7 faeT & g anw
A gAr A | AT X GA T 219 F A%
AR ATTHT 9T HAT 9T gL FA
¥agfraa 211 garrseom & f5 o
Afew gad araw fear ar a8 =g faafas
¥oar & 13 ari F1 WU @A 9T
st Ao Fo TIANE ¥ MY F7 FATA
¥ THIT 97—

+Transferred from the 19th December, 1974.
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